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1. Lt. Commander,Lojistics Officer N 4
INHS Sanjivani

20 Surgeon Captain,Commanding Offlcer
INHS Sanjivan1

‘3..Unien of India represented by the

"Becretary, Ministry of Defence :
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By AdvogateMr. K. Karthikeya Panicker,ACGSC
ORDER

N. DHARMADAN

The applicant is @ peen werking under the second

respondent from 10.6.80. He has taken leave from 8e2.92

te 1562 92: He couid not rep@rt fer duty ‘en the expiry of
the perlod; he overstayed and reported f@r duty only on
18w2»92- ‘Considering the cenduct ofthe applicant as
unsatisfactory. Annexure /,~A oxder was passed by the
Commanding offieer givinghim;warning'stating that he shall
nqt repeat the sames Applicant filed Anﬁexare—s.ippeal
agalnst the warning:;md XARXXA, Apnexure-A. It was folléwed
by Annexuredc adverse rema& k in his cenfidential report. When
that was communicited to the applicant.he flled Annexure-D
representation'fcr expunging-the,same. It is at this stage
that the applicant has appreached this Tribunal under Section
19 of the Administrative Trlbunals Act for dquashing the
Annexure-A.c and D orders. . -

2. The Qp;ﬂlcatien itsdlf is premature as no flndl

decision has been taken by the competentﬁ autherity
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considering Annexure-~E. At this stage, in view of the

. fact that Annexure-E is perd ing agains£ the adverse

remark; it is only fair and proper teo dispose of the
applicatiéh directing the sécaad fespondenﬁ to consider
the repre;entation of the applicant referred to above in
accordance with lawe -

3. With these direction, the orig inal application

is disposed ofe

4. There shall be no order as to cests.
(omf— Moot

(S. KASIPANDIAN) , o (N. DHARMADAN)

MEMBER (ADMINISTRATIVE) MEMBER (JUDICIAL)
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